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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH AT NEW DELHI
Original Application No. 497/2025

IN THE MATTER OF:

Paramjeet Mankotia

...Applicant

Versus

1. State of Himachal Pradesh, through its Principal Secretary, Department of
Forest, Shimla-2. - |

2. Principal Chief Conservator of Forest, Himachal Pradesh, Shimla-171001.

3. . Divisional Forest Officer, Nurpur, Himachal Pradesh.

4. Range Officer, Forest Department, Jawali District Kangra, Himachal
Pradesh. '

5.  Deputy Commissioner, Kangra, DC office, Kangra at Dharamshala,
Himachal Pradesh.

6. Pooﬁam Devi, President, Gram Panchayat Sidhpurghar Tehsil quali
District Kangra, Himachal Pradesh. .

7. Secretary, Gram Panchayai Sidhpurghar Tehsil Jawali District Kangra,

Himachal Pradesh.
8. Sachin Guleria, Contraétor and Committee member, Gram Panchayat

f
I

Sidhpurghar Tehsil Jawali District Kangra, Himachal Pradesh.

= .Respondénts

ATTESTED - '

Oath Comihssioner
Dhararashala
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REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF
RESPONDENT NO. 1 to 5 &7.

Respectfully showeth:

PRELIMINARY OBJECTIONS:

1. That the present Original Application has been filed on misconceived
assumptions, selective facts and exaggerated apprehensions, and does not
disclose any deliberate or intentional violation of environmental laws by
the answering respondents. It is submitted that the answering respondents
are statutory public authorities, entrusted with protection of forest
resources as well as public safety, and have no adverse or private interest
in the matter. |

2. That it is submitted that the limited work/activity undertaken by the

authorities merely consists of construction of a small protective sitting
platform (Tiyala) around an existing standing Banyan tree with the sole
object to safeguard, prevent and protect the 200 years old tree, and to
prevent the soil erosion around its base ensuring public safety.

Further the limited activity complained of was undertaken purely as a
preventive and protective measure, keeping in view the advanced age of
the Banyan tree, heavy public footfall, proximity to a government school
and recurring incidents of heavy rainfall and natural calamities in the

‘region.  The action is prevem_;ivé, protéctivc, and environmentally

beneficial rather than harmful.
- It is pertinent to mention here that the construction activity has already

Deput issioner been stopped, demonstrating the bona fides of the answering respondents

Kanefa at Dharamshala

and their respect for environmental concerns. Copy of the report of

Panchayat is attached herewith as Annexure R-1.
AFTESTED

Oath Cotami~ " ~nay
H Dharamshc..
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3. That the applicant has no cause of action whatsoever against the replying
respondents to maintain or institute the present application, and the same
is thereflore liable o be dismissed in limine.

4. That the present application is not maintainable in view of Section 18 of
the National Green Tribunal Act, 2010, which exhaustively enumerates
the categories of persons entitled to approach this Hon’ble Tribunal. The
applicant does not fall within any of the classes specified under Section
18(2), inasmuch as the applicant is neither a person aggrieved, nor a
representative body, nor a person acting bona fide in the interest of
environmental protection. The application fails to disclose any direct,
legal, or proximate injury caused to the applicant, and no material:has
been placed on record to establish a genuine or substantial environmental
concern by the applicant. A mere busybody interest, generalizcd
grievance, or remote apprehension cannot confer locus standi under
Section 18 of the Act. In the absence of a legally recognizable standir;g as
contemplated by the Act, the present application is liable to be dismissed
at the threshold as not maintainable. , -

5. That the applicant has not approached thisHon’ble Tribunal with clean
hands and has concealed the true and material facts in the applicatioﬁ. It

is submitted that a false and concocted story has been projected to give
negative shape to a protective work initiated by the concerned Gram
Panchayat. It is submitted that the replying respondents as well as, the
executing agency never had any intention of destroying this tree; rafher,
the aim is to protect the said tree, which is revered in Hindu society.<The
said tree is revered by locals for worship and provides shade tolf'the
community. :

. That it is respectfully submitted that the present application is motivated

by personal disputes and is not based on any environmental damage. The

ATTESTED
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Dharamsh =12



JETTESTED
Uaﬂl-boﬁ%“fdﬁif'

Depu
Kangra

' 8.

Smrhissioner

7.

79

false and concocted facts, which is nothing but only a counter blast to the
criminal proceedings initiated against the applicant at the instance of
respondent No. 8, who has lodged an FIR No. 0083 dated 28/06/2025
under section 126(2), 115(2), 3'5'2, 3 (5) of The Bharatiya Nyaya Sanhita,
2023 in police station Jawali, District Kangra H.P. against the applicant
and her husband. Copy of the FIR dated 28-06-2025 is attached herewith
as Annexure R-2 for then kind perusal of this Hon’ble Tribunal. It is
submitted that the replying respondents have not undertaken any activity
at the site which could have caused damage to the existing old tree, as
alleged by the applicant, rather made an attempt to protect the old
religious tree by sanctioning funds on the request of concerned Gram
Panchayat i.e. Gram Panchayat Sidhpurghar. It is further submitted that
by constructing a Tiyala around the said old tree, its longevity has been
enhanced. and an attempt has also been made to reduce the life threat
looming over the lives of the students and teachers of the adjoining
school. It is further submitted that there was never any intention on the
part of the executing agency to damage the said tree, keeping in view its
spiritual, mythological, and cultural significance to the general public of

the area, rather an attempt has been made to protect the said old tree. The

ney . . :
application is based on false, frivolous, and concocted facts and,

Dharamshala

therefore, deserves to be dismissed.

It is further submitted that the platform has been constructed at a safe
radial distance from the trunk, without any excavation within the critical
root zone. No concrete has been laid touching the base of the tree.
Adequate soil permeability has been maintained to ensure uninterrupted
water infiltration and root respiration. Therefore, the activity does not
constitute any ecological disturbance or non-forest use.

That is respectfully submitted no tree has been felled, no forest land has

t Dharamshala been diverted, leased, or put to any commercial or construction activity
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unrelated to forest conservation. Thus, in absence of any diversion of
forest land, tree felling, or commercial use, the activity does not attract
the provisions of Forest (Conservation) Act, 1980. Protective or
conservation measures cannot be termed as ‘non-forest use’. Hence, the
Original Application is unsustainable.

9. In the present case, the applicant has failed to show any pollution,
ecological disturbance, tree cutting, habitat destruction, or degradation of
forest land. In absence of any demonstrable environmental harm or
statutory contravention, the Original Application does not raise any
substantial environmental question warranting adjudication by ~this
Hon’ble Tribunal and is liable to be dismissed at the threshold. _

10.That the present application is false, frivolous and has been filed just to
harass the replying respondents and as such the same is liable to be

dismissed.

REPLY ON MERITS:

11.That the contents alleged in Para No. 1 of the application are admitte{d to

the extent that petitioner is a permanent resident of village Sidhpurghar,

Tehsil Jawali, District Kangra H.P., and formal elected rcpreseniativ‘c of
Gram Panchayat Sidhpurghar. The remaining contents alleged in"this
para of the application are denied for want of knowledge. :
12.That the contents alleged in Para No. 2 of the application are denied b:aing
wrong and incorrect. It is necessary to mention here that by constructjllag a .
Tiyala around the said old tree, its longevity has been enhanced, and an
attempt has also been made to reduce the life threat looming over the

lives of the students and teachers of the adjoining school. It is further

submitted that there was never any intention on the part of the executing

Dep ommissioner
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rather an attempt has been made to protect the said old tree. It is
necessary to mention here that the said tree is very old, and its branches
have spread extensively, reaching the adjacent Government Senior
Secondary school Sidhpurghar. Given its age, the tree posed a risk of
falling at any time, potentially causing loss of life and property, especially
considering the recent heavy rainfall and landslides in Himachal Pradesh,
and to mitigate this risk, the local Gram Panchayat has taken a small but
significant step. It is further submitted that the construction of a cemented
sitting area (Tiyala) is aimed at protecting the tree, providing it supports,
and allowing people to sit under its shade without causing any harm to
the tree itself. It is also submitted that, the banyan tree holds significant
cultural and religious importance in Hindu scriptures, and locals worship
it. The Gram Panchayat's efforts are aimed at preserving this revered tree.
However, the applicant has presented this initiative in a negative light
before the Hon'ble Tribunal.

.That the contents of Para No. 3 of the application are wrong, false, and

concocted and are therefore specifically denied. It is submitted that no
such activity has been undertaken or is being undertaken at the site by the
executing agency concerned which violates the provisions of the Forest
(Conservation) Act, 1980 or the National Green Tribunal Act, 2010. The
land in question is not being used for the non-forest purpose, rather an

attempt is being made to protect the old spiritual tree.

14.That the contents of Para No. 4 of the application are admitted to the

[

ommissioner

extent that the Deputy Commissioner, Kangra at Dharamshala has
approved and granted administrative-cum-expenditure  sanction
amounting to Rs. 2.00 lakh vide Order No. Kangra/Yojna/VKY/3891

dated 28.09.2023 for the construction of a Tiyala (community sitting

ramshataplace) in front of Sidhpurghar School in Ward No. 3. 1t is submitted that

the said work is being executed by the concerned executing agency after

ATTESTED
Oath " ~Amissiody
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adopting and completing all required codal formalities strictly in
accordance with the relevant scheme guidelines. It is emphatically
submitted that, in view of the above, no such activity has been undertaken
or is being undertaken by the executing agency concerned which violates
any provision of the Forest (Conservation) Act, 1980 or the National
Green Tribunal Act, 2010.It is further humbly submitted that" by

constructing a protective barrier (TITYALA) around the tree, the executing

agency was attempting only to save this invaluable heritage of the Forest

Department as well as the Himachal Pradesh Government and preserve it

e

for future generations.

15.That the contents alleged in para no. 5 of the application are pertaining, to
the record of the proceedings of Gram Panchayat Sidhpurghar. Hence,
needs no specific submissions.

16.That the contents alleged in para no. 6 of the application are admitted to
the extent that Gram Panchayat Sidhpurghar started the COHStI’UCtiQI:'l of
Tiyala (concrete sitting space), through contractor. The remaining
contents alleged in this para of the application are denied being wz;ong

and incorrect. It is again submitted that the Gram Panchayat's efforts are

aimed at preserving this revered tree. However, the applicant .has
prcsented this initiative in a negative light before the Hon'ble Tribunal.
17.That the contents of Para No. 7 of the application are wrong, incorrect,
fabricated, and are therefore wholly denied. It is further submitted tha£ the
standing Banyan tree, situated in front of the Government Se_nior
Secondary School in willage Sidhpurghar, is a very old tree,
approximately more than 200 years in age, and there is regular fﬂd%fall
beneath the said tree by students, teachers, parents of students, and other

local residents of the village. The tree also posed a risk of falling at any

Depu missioner time, potentially causing loss of life and property, especially considering

Kangra 2t Dharamshaia o _ . -
the recent heavy rainfall and landslides in Himachal Pradesh, and to

ATTESTED

Oath Coniinissioner
Dharamshala
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mitigate this risk, the local Gram Panchayat has taken a small but
significant step. It is further submitted that the construction of a cemented
sitting area (Tiyala) is aimed at protecting the tree, providing it supports,
and allowing people to sit under its shade without causing any harm to
the tree itself. It is further humbly submitted that the said Banyan tree is
also associated with the spiritual and religious sentiments of the Hindu
community, and there exists a long-standing tradition of worshipping the
said tree on various festivals and auspicious occasions. The construction
of a Tiyala (platform) around the tree will not only enhance and extend its
lifespan but will also provide a suitable place for devotees to sit and
perform religious rituals. It is also pertinent to submit that no resident or
intellectual from the applicant’s village has raised any objection to the
construction of the said Tiyala around the old Banyan tree, except the
, applicant herselfwho is a former Panchayat representative and is having
political differences with the present Panchayat representatives. It is also
submitted that no damage has been occurred or will be occur to the said
old Banyan tree or its roots due to the construction of approved Tiyala, as
the same is being constructed for the protection of the said tree. The latest
photographs of the site dated 20/01/2026 are being annexed herewith as
Annexure R3 (Colly). It is submitted that the said work is being
executed by the concerned executing agency after adopting and
completing all required codal formalities strictly in accordance with the
relevant scheme guidelines. The concerned Gram Panchayat has even
passed a resolution no. 8 dated 24/02/2025 to constitute a committee for
execution of said approved.It is further submitted that the construction of
approved Tiyala has presently been completely stopped by the concerned

executing agency, as the applicant allegedly committed an assault upon

" miﬁmnerathe members of the construction committee, and to which an FIR No.

0083 dated 28/06/2025 under section 126(2), 115(2), 352, 3 (5) of The
ATTESTED

!Qath corﬁ_f;f':ﬂnéﬂ
Dharamshas.
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Bharatiya Nyaya Sanhita, 2023 has been lodged in police station .l-a\:}iali,
District Kangra FLP. against the applicant and her husband, on the
complaint of respondent No. & on the directions of Ld. Judicial

Magistrate First Class Jawali, District Kangra H.P.

18.That the contents of Para No. 8 of the application needs no submissions

being matter of revenue record.

19.That the contents of Para No. 9 of the application are admitted to the

extent of the revenue record. It is again submitted that Gram Panchayat's

efforts are aimed at preserving this revered tree. However, the applicant

has presented this initiative in a negative light before the Hon'ble

Tribunal.

20.That the contents of Para No. 10 of the application needs no submissions

being legal reproduction of the bare language of section 29 of The Indian

Forest Act, 1927. | i

21.That the contents alleged in Para No. 11 of the application are also denied

being a wrong and concocted statement. It is submitted that no such any
activity has been taken by the replying respondents in the matter, whereas
by constructing a protective barrier (TIYALA) around the tree, the
executing agency was attempting only to save this invaluable herltaoe of
the Forest Department as well as the Himachal Pradesh Government,and
preserve it for future generations, nothing else. The apphcant has
approached the Hon’ble Tribunal on the basis of false and concocted
story due to political revelry with the elected Panchayat members, and is
only a counter blast to the criminal proceedings initiated againspi the
applicant at the instance of respondent no. 8, who has lodged an FIR no.
0083 dated 28/06/2025 under section 126(2), 115(2), 352, 3 (5) of The
Bharatiya Nyaya Sanhita, 2023 in police station Jawali, District Kaﬁgra

DeputyZommissioner

Kangra at Dharams

halal{.P. against the applicant and her husband, that too on the directions of

ATTESTED

Qath Conﬁ'ﬁ ssionex
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Ld. Judicial Magistrate First Class Jawali, District Kangra H.P.

22.That the contents alleged in Para No. 12 of the application needs no
submissions being matter or record.
23.That the contents alleged in Para No. 13 of the application needs no
submissions being matter or record. It is submitted that our elders often
built platforms (Tiayals) beneath Banyan and Peepal trees and placed clay
pitchers filled with water for passersby. These shaded spaces allowed
 people to rest and drink cool water while travelling. Bven today, hundreds
of such platforms still exists beneath these trees and such trees
themselves continue to survive.
24.That the contents of Para No. 14 of the application needs no submissions
being legal reproduction of the bare language of section 30 of The Indian
Forest Act, 1927.
25.That the contents alleged in Para No. 15 of the application needs no
submissions being matter or record.
26.That the contents alleged in Para No. 16 of the application are denied
being wrong and incorrect. It is again submitted thatthe construction of a
cemented sitting area (Tiyala) is aimed at protecting the tree, providing it
supports, and allowing people to sit under its shade without causing any
harm to the tree itself. It is also submitted that the tree posed a risk of
falling at any time, potentially causing loss of life and property of the
adjoining school and considering the recent heavy rainfall and landslides
in Himachal Pradesh, to mitigate this risk, the protection of the said tree
is very much required. The respondents are not having any intentions to
- damage the said tree.
'27.That the contents alleged in Para No. 17 of the application are denied

(9

i v being wrong and incorrect. It is again submitted that Gram Panchayat's
De ommi

Kangra at Dharamshaiae o, i are not dama%‘iLn . but aimed at preserving this revered tree. The
'I%TES ke
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applicant has presented this initiative in a negative light before the
Hon'ble Tribunal. The contents of the FIR so lodged against the applicant
itsell shows that the applicantalong-with her husband had obstructed the
proper execution of alleged work, just in order to satisfy her political
revelry with the elected members of Gram Panchayat. It is further
submitted that since no act whatsoever has been taken or will be takeP by
the replying respondents which could cause any damage to the said tree;
therefore, the question of any criminal liability on this account does not
arise at all. It is further submitted that elections of Panchayati Raj
Institutions in the State of Himachal Pradesh are scheduled to be held in
near future, and present proceedings appear to have been initiated byl the
applicant with an obligue motive to gain political mileage by
unnecessarily invoking public sentiment, rather than for any genuine
grievance.

28.That the contents of Para No. 18 of the application needs no submissions
being legal reproduction of the bare language of section 33 of The Indian
Forest Act, 1927. ]

29.That the contents alleged in Para No. 19 of the application are denied
being wrong and incorrect. [t is again submitted that Gram Panchayat's
efforts are not damaging, but aimed at preserving this revered tree. |

30.That the contents alleged in Para No. 20 of the application are denied
being wrong and incorrect.

31.That the contents of Para No. 21 of the application needs no submissions
being legal reproduction of the bare language of section 2 of The Forest
Conservation Act, 1980. :

32.The contents alleged in Para No. 22 of the application are denied being a

Deput%ﬂm wrong, concocted, and fabricated. It is submitted that no one is tal:iin_g
Kangrat Dharamshaia ynaythorized possession over the marked land of Forest Department/State

Government, if applicable, hence question for obtaining NOC from the

ATTESTED
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relevant department is does not arise. It is further submitied that by
constructing a fivala around the said old tree, the executing agency was
only attempling to protect the valuable property of Forest Department in
larger public interest of the arca. 'The replying respondents are not having
any intentions to damage the said old tree or its roots.

33.That the contents of Para No. 23 of the application are denied being a
wrong, and incorrect. It is submitted that no such activity has been carried
out at site by the replying respondents in violation of the provisions of
law. It is further submitted that the construction of tiyala around the said
coded tree, and at a safe distance from its major roots, was undertaken
solely with the intention of protecting the forest property for long term
and for no other purpose.lt is also submitted that the protection of the said
old tree is also necessary to mitigate the life threat looming over the lives
of the students and teachers of the adjoining school asthe tree also posed
a risk of falling at any time, especially when the State of Himachal
Pradesh has recently faced heavy rainfall landslides and disasters during
the rainy season in the year 2025.

34.That the contents of Para No. 24 of the application needs no submissions
being legal reproduction of the bare language of section 3A of The Forest
Conservation Act, 1980.

'; 35.That the contents of Para No. 25 of the application needs no submissions
being legal reproduction of the bare language of section 3A of The Forest

.« Conservation Act, 1980.

36.That the contents alleged in para no. 26 of the application are denied

issioner ¢ . . . . . w

o Dhararnshalabcmg wrong and incorrect. The forest land is not being used for any non
forest purpose.

37.That the contents of Para No. 27 of the application needs no submissions
being legal in nature. However, it is necessary to mention here that the

judgments and law so relied upon by the applicant is this para of the

ATTESTED
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application are not applicable in the present case, asthe actions of the
respondents were undertaken solely to protect the forest property, namely

the Banyan tree, and to maintain a clean, oxygen-rich environment in the

larger public interest of the area.
38.That the contents of Para No. 28 of the application needs no submissions

being legal in nature.

39.That the contents alleged in Para No. 29 of the application are also denied
being a wrong and incorrect. It is again submitted that Gram Panchayat's
efforts are not damaging, but aimed at preserving this revered tree, and
only a limited and bona fide protective measurc was undertaken to
safeguard the forest property and the standing tree in larger pubhc

interest, and nothing beyond that. It is further submitted that even such

protective activity has now been completely stopped due to the
quarrelsome conduct of the applicant due to her political revelry w 1th the
elected representatives of Gram Panchayat Sidhpurghar. The alleqatlons
made by the applicant are misconceived.It is again submitted that the
applicant has been indulging in unauthorized acts, including dlSTLil‘blIlU
law and order and making physical threats/attacks upon the constructlon
committee, due to which the construction committee has now refrained
from remaining at the site.

40.That the contents of Para No. 30 of the application are denied for wai%t of
knowledge. |

41.That the contents of Para No. 31 of the application are also denied being
wrong and incorrect. |

' ; -

42.That the contents alleged in Para No. 32 of the application are denied

being wrong and incorrect. It is necessary to mention here that by

constructing a Tiyala around the said old tree, its i '
DeputyliZeriimissioner > longevity has bCCﬂ
KangTa 2t Dharamshaia enhanced, and an attempt has also been made to reduce the life thrcal

looming over the lives of the students and teachers of the adjommg
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school. It is further submitted that there was never any intention on the
part of the executing agency to damage the said tree, keeping in view its
spiritual, mythological, and cultural significance to the general public of
the area, rather an attempt has been made to protect the said old tree.

43.That the contents alleged in Para No. 33 of the application are denied
being wrong and incorrect. It is submitted that the applicant has not
approached this Hon’ble Tribunal with clean hands and has concealed the
true and material facts in the éﬁi}lication. It is also submitted that a false
and concocted story has been projected to give negative shape to a
protective work initiated by the concerned Gram Panchayat with public
funds. It is submitted that the replying respondents as well as the
executing agency never had any intention of destroying this tree; rather, |
the aim is to protect the said tree, which is revered in Hindu society. The
said tree is revered by locals for worship and provides shade to the
community.

.44 .That the contents alleged in para no. 34 of the application needs no

~ submissions being legal in nature. However, it is necessary to mention
here that the protective steps were being taken up by the work executing
agency to protect the tree during the construction of the alleged Tiyala
(cemented sitting place). The attention of the executing agency was solely
directed towards protecting and preserving the standing old Banyan tree,
which is property of the Forest Department as well as of local public. It is
further submitted that a complete soil layer has also been provided around
the tree, and nothing has been done that could cause damage to this forest

property. The latest photographs taken at the site have already been

]
u

- annexed herewith as Annexures R-1 and R-5(I) for the kind perusal of
DepygpyComimissioner this Hon’ble Court.The legal judgment so cited by the applicant in this

Kangra at Dharamshaia o
para of the application is not applicable in the present case.

ATTESTED

Oath Conghnissiongr
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45.That the contents alleged in para no. 35 of the application needs no
submissions being legal in nature.

46.That the contents alleged in para no. 36 of the application needs no
submissions for want of knowledge.

47.That the contents alleged in para no. 37 of the application are denied
being wrong and incorrect. The applicant has not exhausted the
alternative remedies, and directly approached the Hon’ble Tribunal on the
basis of false and concocted facts.

48.That the contents alleged in para no. 38 of the application needs no

submissions being legal in nature.
PRAYER

In view of the above, it is most respectfully prayed that this Hon’ble
Court may Kkindly take the reply/response of the answer’?ng
respondents on record and dismiss the application of the applicant

being devoid on merits with exemplary cost.

}l‘ITE_%‘lED Depaty Commissionar
e Kangra 2t Dharamshaia
Oath C oPamigsioTiar '
Dihzramshala FILED THROUGH
: COUNSEL FOR THE RESPONDENTS No.l to 5 &7
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Delhi High Court.
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH AT NEW DELHI
Original Application No. 497/2025
IN THE MATTER OF:
Paramjeet Mankotia _ _ ; ...Applicant

" Versus

State of Himachal Pradesh & Ors. ...Respondents

Affidavit in support of reply to the O.A. No. 497/2025 on behalf of
respondents no. 1 to 5 & 7 |

[, Hemraj Bairwa son of Sh, Ramkaran Bairwa, Aged 39 years, presently
posted as Deputy Commissioner, Kangra at Dharamshala do solemnly hereby

declare on oath as under:-

1.  That the accompanying reply to the O.A. has been prepared at my
instance and under my instructions.

2. That the contents of reply in preliminary Objections in para no. 1 to 10
and reply on merits in para no. 1 to 48 are true and correct to the best of
my knowledge and information derived from the official record. No part

of its false and nothing has been concealed there from.

ATTESTED %
Oath ConZnissiondy Deponentamissioner

Verification:- Dharamshala Kangra 2t Dharamshaia

That the deponent further declares that the contents of the above affidavit
in para No. 1 & 2 are true and correct to the best of my knowledge and belief.

No part of it is false and nothing has been concealed there from.

Verified at Dfsdleonthis  ¢”  day of feb., 2026

e - Depufy Cordmissioner
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- fonex e R—29
N - H.P.POLICE/RAree 52w qftrw
L.LF.-l /qiga wita -1

EIRST_INFORMATIOM REPORT
(Under Section 173 B.N.S.5.)

(n2m STEAL )

(#. v, @ g, 5w 173 & anta)

1. District (Rrem): POLICE DISTRICT NURPUR  P.S.(uFT): WAL Year(mi): 2025
FIR No{w.9,/R.9.): 0083 Date & Time of FIR (gwardar off faft f wig):  28/06/2025 05:50 PM
2. | S.No.(®. |Acts(sfafmmr) T T sectiens(mwmityn S
1 |THE BHARATIYA NYAYA SANHITA (BNS), 2023 126(2) '
2 |THE BHARATIYA NYAYA SANHITA (BNS), 2023 115(2) e
3 |:THE BHARATIYA NYAYA SANHITA (BNS), 2023 352
q |THE BHARATIYA NYAYA SANHITA (BNS), 2023 3(5)
3.(a)Occurrence of offence (3909 31 ge41):
1. Day{f&): Friday Date From(fgwiw 9): 14/03/2025 Date To(féi® w&):  14/03/2025
Time Peried (¥@% amf@t): Pahar 4 Time From (|77 9): 10:45 AM Time To (F9g 9%):  11:00 AM
{b)Information received at P.S. (1 waf ST !:l"q‘{{i }: Date(fsrRs):  14/03/2025 Time (S99): 11:30 AM
(c) General Diary Reference (Fremar wgH): Entry Mo.(wiaféz €.): 029 Time (999): 28/06/2025 05:27 PM

4. Type of Information (= @1 wR): Written
5. Place of Occurrence (9e9=yd ):
1. (a)Direction and distance from P.S (=rsr 9 gt siw fRam): NORTH, 12 Kmis)
{b}Addresstm}: SIDHPURGHAR, JAWALI

{c)In case, outside the limit of this Police Station, then (3 g dhn & Ty £
Name of P.S(am T &1 5M): District(State)}(Rm(w=a)):

6. Complainant / Informant (Rreraaeai/grmsa ):
(a) Name(sm7): SACHIN GULERIA
{b)Father's Name (fiem %1 9m): BUDHI SINGH
(c) Date/Year of Birth (w= fafly /ad): 2000 (d) Nationality (IrTaem): INDIA
(e} UID No (gamft <.):
{f) Passport No. (T & &.):

Date of Issue (wrf wed = fifa ): Place of Issue (VT a7 &1 T4M):
{g)id detalls (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN }(7gar AT 1, ORI SeET 9F,

AR, STEE R S, s, aa)): o
[' S.No. |ld Type(T&ar 73 1 T

Beat No(#iZ 9.) 5-5IDHPUR GHAR

_'_Eﬂumher{ﬂ?ﬂﬁ )

(h)Occupation {=maam):

(i) Address(m}:_ _ . ]
" S.Mo. (%. |Address Type {Tar®1 ‘Address (1)
%) eI}

auak-ted

Wa

‘ IF ) & B e =
abhisil

Dharamshal®



Wa

94

H.P.POLICE/fimrae waw gfea
1.1LF.-l /gafigm wita wrd-1

VILLAGE-SIDHPURGHAR, PS-JWALL, DISTRICT-POLICE DISTRICT NURPUR, STATE-
HIMACHAL PRADESH, INDIA

1 Prasent Address

VILLAGE-SIDHPURGHAR, PS: WAL, DISTRICT-POLICE DISTRICT NURPUR, STATE-HIMACHJRL_
PRADESH, INIDA

Mobile (W 71.): 91-8894101183

7. Detalls of known/suspected/unknown accused with full particulars (YIRY farg fawsTa sitrgrm w1 q¥ faww afig a9 )
Accused More Than (a9 arift v & aiftres B w them):

| 2 Permanent Address

(J) Phone number (i =.):

S.No.|Name (7m) Relative's Name Prosent Address (Tdwr w) |Parmanent Address _
(.5.) (R 251 =) (wur o) '
1 |RAJAN MANKOTIA — |Father:SEHDEV | VILLAGE-SIDHPURGHAR, PS-JWALI,  [VILLAGE-SIDHPURGHAR PS-JWALI,

DISTRICT-POLICE DISTRICT NURPUR, | DISTRICT-POLICE DISTRICT NURPUR, |
| STATE-HIMACHAL PRADESH.INDIA | STATE-HIMACHAL PRADESH.INDIA |

2 |PARAMJEET KOUR Husband:RAJAN
o _IMANKOTIA © _ ] o ___l___ o -
8. Reasons for delay in reporting by the complainant/informant (Rt / Smeat e R 4 oo oom & sro):

9. ‘F;;F;::ﬂllg;ﬁ of properties of interest (Attach separate sheet, if necessary) (Fafum Imfy w1 fwor (aR s B, o o

‘ 5.No. || ?g@eﬁrﬂtﬂ% Category

: Value(ln Rs/-) (=7 (¥ #))
(=.4.)

Property Type (@& [ Nature Proparty |[Rescription (ev)
5 WTR) (wpftr waf)

10.Total value of property stolen (In Rs/-) (it g wwfa &1 g 97 (5 1) ):
11.Inquest Report'/ U.D. case No., if any (g wiler Rt / gdtmaster 5., af #r &1 ):
[S.No. (#..)JUIDB Number (4, &. 349 -]

12.First Information contents (Attach separate sheet, if necessary) (Wym Ju=7 qeg (afd angvas &, @ aer g et 24)):

$ WHT U 3SE AT 9= N0.2419 DATD 27.06.2025 /JMFC/Jawali/2025 U/S 175(3) BNSS #rta
Fgrerd LD JMFC JAWALI Rresmaaasal sifem eitar g2 <0t af Riz g 7 eearm Riggrars 92t st frer
e 20 0 & FElRan S i o go7 # | Rrwest woigs St #-In the Court of Judicial Magistrate first
Class Jawali, Distt. Kangra H.P. Sh. Sachin Guleria aged 25 years S/o Sh. Budhi Singh R/o
Village & post office Sidhpurghar Tehsil Jawali Distt. Kangra H.P ...... Complainant Versus 1.
The Station House Officer jawali, District Kangra H.P. 2. Sh. Rajan Mankotia S/o Sehdev 3.
Smt. Paramjeet kour W/o Rajan Mankotia Both resident of Village Sidhpurghar, P.O.
Sidhpurghar, Tehsil Jawali Distt. Kangra H.P. Respordents Accused Persons Application
under section 175(3) of BNSS for directing the Station House Officer of police Station Jawali
to register FIR against the accused persons under the relevant provisions of Bharatiya
Nyaya Sahinta, 2023 and to investigate the matter in accordance with law. Sir, The
complainant respectfully submitted as under:- 1. That the complainant is a law-abiding
citizen, he is permanent resident of the above-mentioned address, and holds the
responsible position of the Member in Panchayat Committee, Village Sidhpurghar Tehsil
Jawali Distt. Kangra H.P. He is filing this complaint in the interest of justice. 2. That on
14.03.2025, at Village Sidhpurghar, P.S. Jawali, District Kangra, Himachal Pradesh, the
complainant was inspecting the construction work of a retaining wall as part of his official
duty as a Member of the Panchayat Committee. 3. That while the complainant was
ensuring the proper execution of the public development work at village Sidhpur Ghar near
Govt. School, the accused persons came to the spot and initiated an argument without any
justification, objecting to the complainant's presence and official duties. 4. That Sh. Rajan
Mankotia & Paramjeet Kour suddenly becarne aggressive, they have obstructed the
complainant from proceeding towards the public work, wrongfully restrained and physically
assaulted him by slapping and giving multiple blows, causing physical pain and humiliation
in front of villagers. 5. That Smt. Paramjeet Kour used abusive and derogatory language
against the complainant and attempted to instigate a quarrel, thereby insulting and
provoking the complainant in public while he was performing his official duty. 6. That

Tensilde,

Bharamshala
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during the incident, the accused persons also threatened the complainant with dire
consequences, creating fear and ohstructing the complainant from carrying out his official
Gram Panchayat duties. That the actions of the accused persons not only caused harm to
the complainant but also disrupted the official Panchayat work., 7. That the complainant
including the panchayat members reported the matter to Police Station Jawali on
14.03.2025. He was medically examined by the medical officer in Civil Hospital Jawali. A
report to this incident had also been entered in the Police Station Jawali vide Rappat No. 11
dated 14/03/2025. However, despite this formal report, the police failed to take any action
or register an FIR, showing bias and negligence, and not investigated the matter properly.
Copy of Application dated 14/03/2025, Rappat No. 11 dated 14/03/2025, and MLC of the
Complainant are enclosed for kind perusal of the Hon'ble Court. 8. That the complainant
also underwent a medical examination on 15.03.2025, where an X-ray of the chest and
dorsal spine was conducted. Though no fractures were detected, the medical report
advises clinical correlation and follow-up, confirming that the complainant required
medical evaluation due to the assault. Copy of the X-Ray reports is attached. 9. That since
the police of P.S. Jawali in connivance with the accused persons has not recorded the
statement of the complainant and the other witness as per their version, and not properly
investigated the matter, as the accused persons are very influential persons and have
managed the investigating agency due to their political approach. 10. That thereafter on
29/03/2025 the complainant again submitted an application to SHO Police Station Jawali for
proper investigation. The said application has been received by police station Jawali vide
dairy no. 110/Dasti, but no action had been taken by police on this application. Copy of
Application dated 29/03/2025, is enclosed for kind perusal of the Hon'ble Court. 11. That
thereafter on 30/04/2025 the complainant had sent an application to SP Nurpur by post
requesting to take action in this matter with request to direct SHO concerned to register
FIR and to investigate the matter in accordance with law, but no action had been taken by
police on this application. Copy of Application dated 30/04/2025, along with original postal
receipt is enclosed for kind perusal of the Hon'ble Court. 12. That in view of the above
detailed circumstances the complainant is no option except to approach the Hon'ble court
for issuance of directions to SHO, police station Jawali to register the FIR in this regard and
to investigate the matter properly in accordance with law. 13. That the present application
has been filed within the period of limitation. 14. That an affidavit in support of the
application is enclosed herewith. In view of above, it is humbly prayed that SHO of Police
Station Jawali may kindly be directed to register an FIR against the accused persons under
the relevant provisions of the law and thereafter to investigate the matter thoroughly in
the interest of justice. Place :- Jawali dated 14/5/25 sd/- English Sachin complainant
through counsel Sh. Sahab Singh Aclvocate Jawali 3157 o - &< ameT a2y @ 91 7 9Teg forET T
| ST O SR O ¥ AT GH SR 8RT1 126(2),115(2),352,3(5) BNS &1 9 & ot oy o &) TEhaRT
e SRIGH SURIae & aoi e A1 f5ar off 76 & | el Hereest IRmeTE § e el aarT ST R R |
FIR @t arer st afitval awiRen fifex & e STer atell @ srerera fomet &6t Qa1 3 Wt o w6 2 | e
TSI ST ¥ TR FS AHA 5 W F dedler § o or war |

L” —AT —
L
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13.Action taken Since the above Information reveals commilzsion nf offencels) u/s 25 mentioned at Item No. 2.

(2t maft grdardl: g o onmeT < v waan & R s e o el s 2 e wi e | )
(1}Registered the case and took up the Investigation (7w &5t {2 ar affz @i & fag R wan):

Jeevan Singh  (Asst. Sl (Assistant Sub-Inspector)) | null or (41)
(2)Directed (Name of 1.0.):{sa arfiysrdt #7707 )2 Ranl (=):
No(.): : to take up the Investigation (¥ wig ars g 8§ o & fog Prifw fm mw ) or(4m)

{3)Refused investigation due to(wiu & f3g):
or (¥ TR @ R )
(4)Transferred to P.S.(amm): Pistrict(Rrn):

on point of jurisdiction (& denftres & wrw gt

F.L.R.read over to the complainant/informant,admitted to be correctly mcorded a nd a copy given to the )
camp!amant{mfurmant‘ free of cost. (Riamera: / quemset Fr el ve 3 T T, o §& 4T S 9@ it Prges Rraraedt 21
i |}

R.0.A.C.(dR.30.0.31.)

14.Signature/Thumb impression of the complainant / informant. Signature of Officer in charge, Police Station
(Rt / Soementt & v / a3 o P - (enT wrdl & geRTER)

o o - o o Name(SM): ieevan Singh
o T Rank (7g):  Assk 51 (Assistant Sub-Inspector)
L e

hod{d.): 0z
15. Date and time of dispatch to the court
(@rerere § dor 2 AT o 9va):

M/ R d j, i
Ralb\Tehshige
haramshalg



97

' q

AV

@)

H.P.POLICE/fywrae wéa gfer
U LLF.- ot afa G-l

Attachment to item 7 of First Information Report (trmr gosr Ryl 3 my # wamsam):
Physical features, deformities and other detalls of the suspect/accusod:(if known/seen }
{

{ afteg ot arliRe fdwend, Rgfmt ol e e (o ssra /2w m))

5.No.(‘aﬁ;ﬁ.i] sex (fim)

Date/Yearof |

" Bulld

Helght{cmsa.)  Complaxion (47

lddentification Mark(s)

l Birth {(wmz) {ma i) (armr faeg) i
1 2 3 a 5 G L !
ik lale: | 0 20000 | o e e R e S R i - |
2 Female 1865 _|_ T B i -
| Deformities/ Pecullarities | Teeth | Hair Eyer | Habit(s) Dress Habit(s)
(Regpferaty fafirend) (=) | {rer) {2id) {ares) (gg=Tr)
| g -
! 8 g DR T SR AT S | IS EEREEEE: [ 13
| o % 2 :
S i B — |
Burn Mark Leucodarma Mole Scar | Tattoo (=11)
(w7t gu =1 forems) (o7& 317 ) () (v} . (% gu =)
e 15 17 [ is [ 19 ] 20 "—‘
I i | | |

These fields will be entered only if comp!ainantﬁﬁﬁ:‘;ﬁ;ﬁﬁ gives any

|

(% o it ol e o o Rreerererenett / <geremmal wifea / e o B 9 v 1w afs e d )

kR
Ha ~Tah§tr&a
Dheramshala
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one ar more particulars about the suspect/accused.
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INTHECDURTOFHO"'I’BLG NATIONAL HWH»TR)AGUN% ;pﬂ\'Nc..l'PA'L beEnEH ’D(1H" d
sut/Appeat No.. DA - Hg [ 200-C . JURISDICTION OF 201

Inre:-

PARAM seeT  MANKOTIA

Plaintiff(s) or  Petitioner(s)

Appellant(s)  Complalnant(s)
VERSUS

CTATE of HP R oA .
d
P G e L e

The above named..... R EfeNnENY. No< .4—"‘ EQ‘ +.

S : do hereby appoint
AL Jaya  AON = BIESBH] i
- 109, blocks 03 - Dl .

erein after ca&ed the advocate/s) to be my / our Advocate in the above - noted case authorize him:-
:g‘: 3NN 922w,

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all ts stageg subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party. . 7
To withdraw or compromise the said case or submit to arbitration any differences of disputes ° 57 =
that may arise touching or In any manner relating to the said case. o’ 5 - &

o

)

| A A

To take execution proceedings on paying separate fee,

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case. ¥

28

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

O009Z8SEE0rSOLONG

234 14002 IHI3d 40 1ON° ©

|

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that |/We or my/our duly authorized agent would appear in court on all 7 , 7
hearings and will inform the Advocate for appearance when the case s called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself, .

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up, The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be pald again by me/us,

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this @6;@6.%%201 Accepted subject to the terms of

the fees.

Adyocate Client Client
| Identify the Signature/Thumb Impression of Below Me erson,

D'Bm‘ﬂ 6 . . Slgned i My Presence. The Client,

Anil IagyaC
Commissioner
m Dharamshala (H.P.)
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